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The following Bill was introduced in the Andhra Pradesh Legislative Assembly
on 16" December, 2019. :

L. A. BILL No. 60 of 2019.

A BILLTO PROVIDE FOR THE ESTABLISHMENT OF THE CLUSTER
UNIVERSITY OF THE KURNOOL AND FOR MATTERS CONNECTED
THERE WITH OR INCIDENTAL THERTO.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth
Year of the Republic of India as follows:

CHAPTERI
PRELIMINARY

1. (1) This Act may be called the “Cluster. University, (Kurnool) Shorttitle, extentand
Act. 20197, Commencement.

(2) The Cluster University is a unitary, non-affiliating University
limiting its jurisdiction to the campuses of the three colleges
constituting the cluster, namely, (1) Silver Jubilee Government College
(Autonomous), Kurnool, (2) KVR Government Degree College for
Women (Autonomous), Kurnool, (3) Government Degree College for
Men, Kurnool, and to such other territorial jurisdiction as the
Government may define and prescribe from time to time.

(3) It shall come into force from such date as the Government may, by

1.416 [1]
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Definitions.

notification in the official Gazette, appoint.
In this Act, unless the context otherwise requires, -

(1) “Academic year” means a period of twelve months commencing
om the first day of July of the year or such other period of twelve
months beginning on such date as the Executive Council may specify
in respect of the Colleges under the control of the University or any
particular college thereof.

(2) “Autonomous College” means a college on which the status of
autonomy has been conferred by the University as per the guidelines
of the University Grants Commission.

(3) “Board of Studies” means a body that recommends the regulatxons
governing courses of the study, discipline-wise.

(4) “Block Grant” means the annual grant-in-aid determined by the
Government to the University to cover the salaries of the employees, -
pensions of the pensioners, maintenance, and State sponsored research
and innovation, to be valid for the entire block period and to be
released every quarter by appropriate percentage increase from year
to year.

(5) “College” means a college established and maintained by the
University.

(6) “Commissioner of Higher Education” includes the Commissioner
/ Director / Joint Commissioner / Joint Director of Higher Education.

(7) “Department” means a University Department of study recognized
as such by the Statutes.

(8) “Faculties” means a cluster of Departments in a University as
defined by the Ordinances / Statutes of the University.

(9) “Government” means the State Government of Andhra Pradesh.

(10) “Grievance Redressal Committee” means a Committee constituted
under the Provisions of this Act.

(11) “Head of the Department” means a teacher of the University
appointed in accordance with the Statutes prescribed, and responsible
for the co-ordination of instruction, training, and research in any
Department of the University.

(12) “Hostel” means a unit of residence for students of the University
maintained or recognized by the University in accordance with the
conditions prescribed therefor.

(13) “Institute” means an academic institution, not being a College,
maintained and/or recognized by the University.

(14) Internal Quality Assurance Cell (IQAC) means a Cell constituted
by the University as per the recommendations of the National
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Assessment and Accreditation Council for planning, guiding,
and monitoring the quality assurance and enhancement activities
of the University.

(15) “Ordinanees” means Ordinances framed by University as
approved by the Executive Council.

(16) “Ombudsman” means the person appointed under the
provisions of this Act to adjudicate the disputes relating to the
service matters of the employees.

(17) “Prescribed” means prescribed by the Statutes,
‘Ordinances, or Regulations.

(18) “Principal” means the Head of a College appointed in
accordance with the Statutes prescribed.

(19) “Recognized Institute” means a Research Institute
recognized by the University as may be prescribed.

(20) “Registered graduate” means a graduate registered under
Section 33 of this Act.

(21) “Regulations” means the Regulations of the University
made under this Act.

(22) “School” means a School of Studies comprising
departments of inter-disciplinary nature, established by the
University and declared as such by the Statutes.

(23) “Student” means a person who is admitted to a College or
a School of the University, and is borne on the attendance register
thereon.

(24) “Statutes” means a Statute as framed by University and
approved by the Chancellor.

(25) “Teachers” mean Professors, Associate Professors,
Assistant Professors in a University / College offering
instruction, and as may be declared by the Statutes to be teachers.

(26) “University campus” means the area at present comprising
the three Colleges in Kurnool town, namely, 1) Silver Jubilee
Govt. College (Autonomous) Kurnool, 2) KVR Government
College for Women (Autonomous) Kurnool, 3) Government
Degree College for Men, Kurnool, and such other area / areas
as the Government may decide upon. :

(27) “University College” means a College located in the
University campus which is established or maintained by the
University, which includes a College so located and established,

or maintained by the University after the commencement of this
Act.

(28) “University Teachers” means teachers appointed by the
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Establishment of
the University.

Subjects, Powers,
and Functions of the
University.

4.

University through a duly constituted Selection Committee to give
instruction and conduct and / or guide research in the University.

(29) The words, expressions and abbreviations, if any, used above
and in the Act shall have the meaning given to them, unless there is
anything to the contrary in the subject or context.

CHAPTERII
THE CLUSTER UNIVERSITY, KURNOOL.

(1) The University shall be a unitary, non-affiliating Cluster University
and shall consist of a Chancellor, a Vice-Chancellor, an Executive
Council, an Academic Senate, a Planning and Monitoring Board, and
such other Authorities and Officers as may be declared under this Act
for conducting teaching, research, evaluation, general administration
and such other activities as may be approved by the appropriate
authorities.

(2) The Cluster University, Kurnool shall be a body corporate having
perpetual succession and a common seal, and shall sue and be sued
by the said Corporate name.

(3) It shall have the power to acquire and hold property, movable and
immovable, to transfer the same, to contract and to do all other things
necessary for the purpose of its constitution and may sue and be sued
by its corporate name.

(4) Inall suits and other legal proceedings by or against the University,
the pleadings shall be signed and verified by the Registrar and all
processes in such suits and proceedings shall be issued to and served
on the Registrar.

(1) The Cluster University, Kurnool established under this Act shall
have the following objects, powers, and functions, namely, to;

(a) provide for instruction and training in such branches of learning
as the University may, from time to time, determine and make provision
for research and for advancement and dissemination of knowledge;

(b) make provision for integrated courses in Humanities, Social
Sciences, and Science and Technology and for inter-disciplinary
courses with a thrust on frontier areas of knowledge, as may be decided
by the Executive Council;

(c) evolve appropriate strategies and frameworks for curricular
development, teaching-learning and evaluation, research and
consultancy, development and sustenance of innovative practices in
teaching, training, and research, providing for the alignment of the
University’s objectives with quality concerns, global standards and
those of the National Education Policy;
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(d) form, where necessary, university-industry consortia for achieving
the objectives mentioned in clauses (b) and (c) above;

(e) establish close linkage with industry to make teaching and research
relevant to the needs of the economy at the national and global level
and for enhancing the employable skills of the students;

(f) provide for distance learning programmes as per the norms and
criteria defined by the University Grants Commission and for the
fulfillment of blended learning objectives;

(g) award degrees, diplomas, certificates and other academic
distinctions subject to such conditions as the University may determine,
and within the scope of the approved nomenclature for the degrees as
determined by the UGC and such other national level regulatory bodies,
and withdraw any such degrees, diplomas, certificates or other
academic distinctions for good and sufficient cause;

(h) confer Honorary Degrees or other academic distinctions in the
manner prescribed by the Statutes;

(i) institute Professorships, Associate Professorships, Assistant
Professorships, and any other teaching or academic positions required
by the University and appoint persons therefor;

(j) create administrative, support, and other posts required by the
University and make appointment thereto;

(k) lay down conditions of service for all categories of employees,
including their code of conduct as per norms prescribed by the
Government and the UGC from the time to time;

(1) establish such centres and specialized laboratories or other units
for research and instruction as, in the opinion of the University, are
necessary for the furtherance of its objects;

(m) institute Chairs in the Departments / Centres of Excellence in the
University, and establish such specialized centres / laboratories or
other units for research and instruction as, in the opinion of the
University, are necessary for the furtherance of its objectives;

(n) establish and maintain research departments / institutions in the
University, and make provision for research, advisory, and consultancy
services; :

(o) collaborate with reputed research institutions anywhere in the
country or outside the country in such manner and for such purpose as -
the University may decide subject to approval by the regulatory bodies;

(p) enter into collaborations or agreements with industrial or other
organizations, as the University may deem necessary for the purpose
of student skill development and training subject to such approval as
may be called for by the regulatory bodies;
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(q) acquire and hold property, both movable and immovable; to lease
any movable or immovable property, for a period not exceeding five

(5) years at a time, which may have become vested in or may have

been acquired by it for the purposes of the University; mortgage any

immovable property with the prior approval of the Government; and

contract and do all other things necessary for and incidental to the

purposes of the University;

(r) institute / take over / maintain / outsource hostels and hostel
services;

(s) determine the standards of admission to the University, which
may include examination, evaluation or any other method of testing
including testing by the electronic mode;

(t) transfer any or all the colleges or institutions maintained by the
University to the administrative control of the Government on such
conditions as it may determine;

(u) inspect the facilities and academic infrastructure of the institutions
and take measures to ensure proper standards of instruction;

(v) make grants for research to recognized institutions, if any, under
its jurisdiction;

(w) provide access to higher education for (differently challenged)
by way of making special provisions;

(x) make special provision for women students in colleges and
institutions;

(v) fix, demand and receive tuition fee and other charges as are

prescribed by Ordinances / Regulations;

(z) make grants for the maintenance of the National Cadet Corps in
University Colleges;

(aa) Institute and manage, a University Publications Centre, University
Printing Press, Employment and Information Bureau, University Sports
Board, and other similar Bodies;

(bb) cultivate and promote arts, fine arts, professional studies, and
such other branches of learning;

(cc) maintain such bodies as are declared by the Statutes to be the
Authorities of the University;

(dd) supervise and ensure proper conduct and discipline of the students
in the University and its recognized institutions;

(ee) make arrangements for counseling and promoting the health and
general welfare of the students in the University and its institutions;

(ff) pay special attention to the improvement of the economic and
social conditions and welfare of the people and their educational and
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cultural development;

(gg) do such other acts and things as may be necessary, incidental or
conducive to the attainment of all or any of its objects as a teaching
and research University.*

(2) In exercise of its powers referred to in Sub-Section (1) above, the
University shall endeavour to maintain high standards of teaching and
research, and shall, among other measures which may be necessary for the
said purpose, take in particular, the following measures, namely;

(a) admit students on merit, either through common entrance tests
conducted individually by the University or in combination with other
Universities, or on the basis of marks obtained in the qualifying
examination;

(b) introduce the semester system, choice-based credit system and
continuous evaluation; and enter into agreements with other
Universities and academic / research institutions in the country and
abroad for credit transfer, joint degree and twinning programmes,
and facilitate inter-university mobility through lateral entry into
graduate, postgraduate and doctoral programmes;

(c) start innovative courses and programmes of studies in the self-
sustenance model providing admission for students from all over the
country and abroad with a provision for periodic review and
restructuring;

(d) liaise with Incubation Centres in pursuit of innovation;

(e) ensure active participation of students in all academic activities
of the University, including evaluation of teachers;

(f) encourage inter-University mobility of faculty with portable
pensions and protection of their seniority;

(g) join or collaborate with a university / consortium of universities
or delegate any of its functions to a specified statutory authority of the
State, for common good including admissions and selection of teachers,
without prejudice to any provisions of this Act;

(h) obtain accreditation from the National Assessment and
Accreditation Council or any other recognized accrediting agency;

(i) launch e-governance with an effective Executive Decision
Information System (EDIS);

(j) introduce and nurture extension and community development /
engagement activities.

5 (1) No college or institution outside the University area shall form
part of, or be affiliated to, or be recognized by or be admitted to the
privileges of the University:

Provided that an institution of research and higher learning outside

admission of Colleges
and Istitutions.
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Equal
opportunity for all.

Inspection, Review,
Performance Audit
and Enquiry.

2)

7.

the University area may be recognized in the manner prescribed by
the Statutes.

No college or institution within the University area concerned shall,
after the commencement of this Act, form part of, or be affiliated to,
or be recognized by, or seek admission to any privileges of any other
University.

No person shall be excluded from holding any office in the University
or from the membership of any of the Authorities of the University or
from admission to any degree, diploma, or other distinction or course
of study, on grounds only of religion, race, caste, sex, place of birth,
or any of them, and the University shall not adopt or impose on any
person any test whatsoever of religious belief or profession in order
to entitle him to be admitted thereto as a teacher or student or to hold
any office therein or to qualify for any degree, diploma, or other
distinction or to enjoy or exercise any of the privileges of the
University:

Provided that the University may reserve seats in the University or
University / Constituent College for Women or for members of socially
and educationally backward classes, or allot seats on such regional
basis of the University area concerned, as may be declared by the
University; :

(1) The Government shall have the right to cause an inspection or
review to be made by such person or persons as it may direct, of such
University decisions that are in contravention with the provisions of
this Act / Statutes / Rules / Regulations, its physical infrastructure
such as buildings, laboratories, libraries, museums, workshops and,
equipment, and of any institutions maintained by the University.

(2) The Government may also cause an enquiry to be made into the
quality of teaching, research, and other work conducted in the
University. The Government may also cause a performance audit of
the University or its institutions or of any officer of the University
other than the Chancellor.

Provided that the Government shall give notice to the University of
its intention to cause such inspection or enquiry or performance audit
to be made and the University shall be entitled to be represented
thereat.

(3) The Government shall forward a copy of the inspection or review
or performance audit report, as the case may be, to the Vice-Chancellor
for obtaining the views of the Executive Council. On receipt of the
views of the Executive Council, the Government may tender such
advice as it may consider necessary and fix a time limit for the action
to be taken by the University on the advice tendered.

(4) The Executive Council shall, within such time as the Government
may direct, report through the Vice-Chancellor the action taken or is
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proposed to be taken on the advice tendered by the Government.

(5) The Government may, where action has not been taken by the
University, within the time fixed, to its satisfaction, and after
considering any explanation furnished or representation made by the
Executive Council, issue such directions as it may deem fit, and the
University shall comply with such directions.

CHAPTERIII
OFFICERS OF THE UNIVERSITY

The following shall be the Officers of the University:
(i) The Chancellor |
(i1)) The Vice-Chancellor
(iii) The Principal of the University College
(iv) The Dean of the Faculty / School
(v) The Registrar
(vi) The Finance Officer, and

(vii) Such other persons as the Statutes may declare to be Officers
of the University.

(1) The Governor of the State of Andhra Pradesh shall be the
Chancellor of the University established or deemed to have been
established under this Act.

(2) The Chancellor shall, by virtue of his office, be the Head of the
University and shall, when present, preside at the Convocation of the
University.

(3) The Chancellor shall exercise such other powers and perform
such other duties as may be conferred on or vested in him by or under
the provisions of this Act.

(4) The Chancellor may, by order in writing, annul any proceeding of
the University, which is not in conformity with this Act, Statutes,
Ordinances and Regulations:

Provided that before making any such order, the Chancellor shall

- give notice calling upon the University to show cause why such an

order should not be made, and if any cause is shown within the time
specified therefor in the said notice, shall consider the same.

(5) The Chancellor may initiate proceedings, consistent with the

provisions of this Act, against any officer of the University for violation -

and / or endorsing the violations of the statutory provisions of this
Act, Statutes, Ordinances and Regulations.

(1) The Vice-Chancellor shall be a person of proven competence,

- integrity, morals, and institutional commitment, and shall be a

Officers of the
University.

The Chancellor.

The Vice- Chancellor.
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distinguished academician with a minimum of ten years of experience
as a Professor in a University or ten years of experience in an
equivalent position or above in a reputed research and / or academic
administrative organization with proof of having demonstrated
academic leadership.

(2) The person to be appointed as the Vice-Chancellor should not
have completed sixty-five (65) years of age on the date of his
appointment.

(3) The appointment of the Vice-Chancellor shall be through the
process of the Search Committee by a public notification or nomination
or talent search process or a combination thereof. While preparing
the panel, the Search Committee shall give proper weightage to the
academic excellence, exposure to the higher education system in the
country and abroad, and adequate experience in academic and
administrative governance, to be given in writing along with the panel
to be submitted to the Government.

(4) The Vice-Chancellor shall be the academic head and principal
executive officer of the University, and shall exercise general control
over its affairs. He shall be a whole time officer of the University.

(5) The Government shall constitute a Search Committee for the
appointment of Vice-Chancellor. The Search Committee shall consist
of nominees, one each, from

(a) The Executive Council of the University;
(b) The University Grants Commission;
(¢) The State Government.

Provided that the said nominees are persons of proven eminence in
the field of higher education and are not connected in any manner
with the University concerned or its colleges.

(6) The Search Committee shall, by following the procedure prescribed
by the Government for the purpose, recommend to the Government a
panel of three persons arranged in alphabetical order of their names.

Provided that it shall be competent for the Government to call for a
fresh panel if they consider it necessary, and in such a case the above
Search Committee shall submit a fresh panel to the Government.

(7) The Government shall forward the said panel to the Chancellor
who shall then appoint the Vice-Chancellor from among the persons
named from that panel on the recommendations of the Government.

(8) The Vice-Chancellor shall hold office for a term of four (4 )
years from the date of his appointment, and he shall not be eligible

for re-appointment to that office in the same University for another
term.
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(9) Notwithstanding anything contained in sub-section (8) above, the
Chancellor may, at any time after the Vice- Chancellor has taken charge,
by order in writing, remove the Vice-Chancellor from office on proven
grounds of incapacity, misconduct or violation of the provisions of
this Act or any statutory ;egulations:

Provided that no such order shall be made by the Chancellor unless
the Vice-Chancellor was given a reasonable opportunity of showing
cause against the action proposed to be taken against him.

Provided further that the Chancellor may, at any time before making
such order, place the Vice-Chancellor under suspension pending
enquiry to be conducted by a sitting or retired Judge of the High Court
/ Supreme Court.

Provided after that where the Lokayukta enquires into an allegation
against the Vice-Chancellor under the Andhra Pradesh Lokayukta and
Upa-Lokayukta, Act, 1983, then, notwithstanding anything contained
in Section 12 of that Act, the Lokayukta shall submit the report to the
Government, and the Chancellor shall act in accordance with the advice
tendered by the Government on consideration of the report while
exercising his powers under this Sub-Section.

(10) The Vice-Chancellor shall be paid such pay and allowances as
may, by order, be specified by the Government from time to time. He
shall be provided with furnished official accommodation for which
he shall pay ten per cent of his pay towards rent.

(11) When the Vice-Chancellor is unable to exercise his powers,
perform his functions and discharge his duties owing to absence,
illness, or any other cause or when the office of Vice- Chancellor is
vacant, the Government may appoint the Vice- Chancellor of a sister
University in the State as the in-charge Vice- Chancellor.

(12) The In-charge Vice-Chancellor so-appointed shall exercise the
powers, perform the functions and discharge the duties of the Vice-
Chancellor until the Vice-Chancellor resumes office or, as the case
may be, a new Vice-Chancellor is appointed in accordance with sub-
sections (2) to (8) above.

(13) It shall be competent for the Chancellor to accept the resignation
of the Vice-Chancellor. When the post of the Vice- Chancellor falls
permanently vacant, either by resignation or otherwise, the vacancy
shall be filled within a period not exceeding three (3) months from
the date on which the vacancy is caused, and the Vice-Chancellor so
appointed shall hold office for a full term of four (4) years:

Provided that such a vacancy shall be filled by the Government, as
per sub-sections (2) to (8) above.
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Power and Duties
of the Vice-Chancellor

The Registrar

11.

12.

(1) The Vice-Chancellor shall, by virtue of his office, be a member
and Chairperson of the Executive Council and of the Academic Senate
and shall preside at the Convocation of the University in the absence
of the Chancellor.

(2) The Vice-Chancellor shall be entitled to be present and address,

at any stage, any meeting of any Authority of University, but not vote
thereat, unless he is a member of the authority concerned.

(3) The Vice-Chancellor shall have the power to convene meetings
of the Executive Council and the Academic Senate.

(4) It shall be the duty of the Vice-Chancellor to see that the provisions
of this Act, Statutes, Ordinances, and Regulations are duly observed
and he may exercise all powers necessary for this purpose.

(5) The Vice-Chancellor shall have power to interpret the provisions
of this Act, the Statutes, Ordinances and Regulations. Any person or
authority aggrieved by such interpretation may appeal to the Executive
Council within a period of one month from the date of receipt of the
order, provided that such interpretation was given otherwise than ata
meeting of the Executive Council.

(6) The Vice-Chancellor shall give effect to the decisions of the
Authorities of the University taken in accordance with the powers
conferred on him by or under this Act.

(7) It shall be responsibility of the Vice-Chancellor to monitor and
evaluate the quality and performance of the teaching and non-teaching
staff and academic and administrative units of the University on the
basis of predetermined criteria evolved for the purpose.

(8) The Vice-Chancellor shall take appropriate measures for a

_ periodical review of the achievements of the University and shall

place the same on public domain at the end of the academic year.

(9) The Vice-Chancellor shall have such other powers as may be
prescribed by the Statutes. -

(10) When the Vice-Chancellor considers immediate action desirable
with regard to any matter in which any officer or authority may take
action, he may, subject to the general control of the Chancellor, take
such action as may be necessary, but shall, as soon as may be, report
the action taken to the officer or authority concerned.

(a) An appeal shall lie to the Executive Council against any
action taken by the Vice-Chancellor under this sub-section
affecting any person in the service of the University. Such
appeal shall be filed within thirty days from the day on
which such person has notice of the action taken.

(1) The Registrar shall be a whole-time paid officer of the University
appointed by the Executive Council for a term not exceeding three (3)
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13.

14.

15.

years on such terms and conditions as may be prescribed by the
Statutes.

(2) He/she shall be from among the senior teachers and be on the rank
of Professor. If a professor is not immediately available , an Associate
Professor shall be appointed as full additional charge, until permanent
is made.

(3) Subject to the general direction and control of the Vice- Chancellor,
the Registrar shall be the Administrative Officer of the University. He
shall entrust such duties and functions as are not covered by the Statutes
to the employees of the University with the consent of the Vice-
Chancellor.

(4) The Registrar shall act as the Member-Secretary of the Executive

Council, the Academic Senate, and the Standing Committee of the
Academic Senate.

(5) The Registrar shall exercise such powers and perform such duties
as may be prescribed by the Statutes. '

(1) There shall be a Dean of Faculty / School who shall be appointed
by the Executive Council from among the senior teachers, preferably
holding the post of Professor in a department of teaching in the Faculty
/ School concerned.

(2) The Dean shall hold office for a maximum period of three (3)
years from the date of his appointment or until he superannuates,
whichever is earlier.

(3) The Dean shall exercise such powers and perform such duties as
may be prescribed by the Statutes.

(4) In the temporary absence of a Dean or pending the filling up of the
vacancy caused in any manner, the Vice-Chancellor may, until such
time as the appointment is made, nominate preferably a Professor in
the Faculty / School concerned to exercise the powers and perform
the duties of the Dean, provided that such temporary arrangement shall
not exceed three (3) months. ‘

(1) The Principal of a University College shall be appointed by the
Vice-Chancellor from among the permanent and senior teachers of
the University working in the college concerned. The Principal shall
ordinarily be of the rank of a Professor.

(2) The Principal shall hold office for a term decided by the Executive
Council.

(3) The Principal shall exercise such powers and perform such duties
as may be prescribed by the Statutes.

(1) The Finance Officer shall be a whole time officer of the University
appointed by the Executive Council from out of a panel of. three officers
obtained from the Government, and on such terms and conditions as
may be prescribed by the rules made by the Government in this behalf.

The Dean of a
Faculty /School.

The Principal of a
University.

The Finance
Officer.
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The Authbrities.

The Executive
Council.

16.

&

(2) The Finance Officer shall maintain the accounts of the University
and advise the University on all matters relating to the income and
expenditure of the University.

(3) The Finance Officer shall act as the Secretary of the Finance
Committee and participate in the discussions thereof but shall not be
entitled to vote thereat.

(4) The Finance Officer shall exercise such powers and perform such
other duties as may be prescribed by the Statutes.

CHAPTERIV
AUTHORITIES OF THE UNIVERSITY

The following shall be the Authorities of the University, namely:

(1) The Executive Council;

(i1) The Academic Senate;

(iii)  Planning and Monitoring Board;

(iv)  TheFaculties;

v) Boards of Studies and

(vi)  Such other bodies as the Statutes may declare to be
Authorities of the University.

(1) The Executive Council of the University shall consist of the
following members:

(a) The Vice-Chancellor of the University;

(b) Secretary’ to Government, Department of Higher Education (ex-
officio);

(c) Secretary to Government, Department of Finance (ex-officio)-,
(d) Chairperson, A. P. State Council of Higher Education (ex-officio);

(e) Commissioner of Collegiate Education, Government of Andhra
Pradesh (ex-officio);

(f) One Professor of the University (to be nominated by the Vice-
Chancellor);

(g) The Principals of all three (3) colleges shall be members;

(h) One of the Deans of Faculties / Schools (to be nominated by the
Vice-Chancellor),

(1) One senior teacher from among the permanent teachers of the
University Colleges / Schools (to be nominated by the Vice-
Chancellor);

(J) One eminent person representing the Industry / Commerce / Banking
(fo be nominated by the Government);



DECEMBER 16, 2019] ANDHRA PRADESH GAZETTE EXTRAORDINARY

15

18.

(k) One eminent person representing education (fo be nominated by
the Government);

(1) One eminent person representing the legal profession (to be
nominated by the Goverhment),

(2) Every member of the Executive Council, other than the ex-officio
members, shall hold office for a period of three (3) years from the
date of appointment / nomination subject to the pleasure of the
Chancellor.

(3) The Executive Council shall meet at least once in three months,
and may meet more often, if necessary.

(4) Upon a requisition in writing signed by not less than one third of
the total number of the members of the Executive Council, the Vice-
Chancellor shall convene a meeting of the Executive Council on a
date appointed by him which shall not be later than seven days from
the date of receipt of the requisition aforesaid.

(5) In the absence of the Vice-Chancellor from any meeting of the
Executive Council, the members present at the meeting shall choose
one among themselves to preside over the meeting.

(6) The quorum for a meeting of the Executive Council shall be four
(4) members of whom at least one shall be from among the ex-officio
members.

(1) The Executive Council is the chief executive authority of the
University which shall be responsible for strict adherence to the
provisions of this Act, Statutes, Ordinances, Regulations, and shall
consider itself accountable in its sphere of activity. It shall have power to:

(i) foster creativity, originality, spirit of innovation, entrepreneurship,
and skill and outcome based approaches in learning, teaching and
research pursuits;

(ii) promote on-line learning and testing activities and promote
interactive learning;

(iii) arrange a comprehensive annual academic audit of the various
departments / centres / institutes in terms of parameters devised for
the purpose every year to enhance quality;

(iv) direct the form, custody, and use of the common seal of the
University;

(v) hold, control, and administer the property and funds of the
University;

(vi) enter into, vary, carry out and cancel contracts on behalf of the
University in exercise of the powers and duties assigned to it by this
Act and the Statutes;

The Powers and
Duties of the
Executive
Council.
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(vii) accept on behalf of the University, endowments, bequests,
donations and other transfer of property made to it;

(viii) administer all funds placed at the disposal of the University for
the specific purposes designated;

(ix) utilize temporarily the services of qualified persons, selected
through an approved process of selection, for the purpose of teaching
and administration on need basis and contractual terms on payment of
appropriate remuneration;

(x) make, amend or repeal Statutes, Ordinances and Regulations;

(xi) conduct and determine all matters concerning the administration
of the University in accordance with the Statutes, Ordinances, and
Regulations.

(xii) Subject to such Statutes / Ordinances / Regulations as may be
prescribed in this behalf, the Executive Council shall have the authority to:

(a) maintain the Cluster Colleges and establish and maintain
Research Centres / School / Departments providing for
dissemination of knowledge and advancement of research;

(b) confer autonomy on any college in the University area following
the guidelines of the University Grants Commission; and
likewise withdraw such autonomy in consultation with the
Academic Senate and the University Grants Commission;

(c) grant recognition to reputed research institutions, and suspend
or withdraw such recognition in consultation with the Academic
Senate;

(d) cause inspection of recognized institutions and call for
information from and / or reports on them as may be necessary;

(e) create posts of Professors, Associate Professors, Assistant
Professors as required by the University with the approval of
the Government;

(f) appoint teachers of the University, of and above the rank of
Assistant Professor, on the recommendations of a Selection
Committee constituted for the purpose, provided that where
the Executive Council rejects the selections recommended by
the Selection Committee for reasons recorded in the minutes,
the matter shall be referred to the Chancellor whose decision
thereon shall be final;

(g) Make arrangements for engaging teachers on tenure or any other
temporary basis as per requirement;

(h) make appropriate provisions as a transitory measure with regard
to the existing permanent staff, teaching and non-teaching, of
the three colleges forming the Cluster University by way of
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absorption / deputation of eligible staff for ensuring the conduct
of class work, academic duties and administrative functions;

(i) invite any person of high and proven academic distinction and
professional attainments to accept the post of Professor in the
University and appoint him to that post;

(j) invite persons of the highest academic credentials from reputed
universities / research institutes / industries in India and abroad
as Guest Faculty including as Adjunct Professors;

(k) appoint non-teaching employees in approved vacancies on the
recommendations of a Selection Committee constituted for the

purpose;

(1) fix the emoluments of teachers and other employees of the
University in accordance with the guidelines, if any, issued by
the University Grants Commission and / or Government;

(m) define the duties and conditions of service for the teachers and
other employees keeping in view the University’s objectives
and the requirements of performance and quality;

(n) punish, suspend or dismiss teachers or any other employees of
the University from service on grounds of proven misconduct,
indiscipline, inefficiency, dereliction of duty, sabotage, and
such other causes in the manner prescribed by the Regulations;

(o) prescribe tuition and other fees for admission to courses of
study, and examination fees for degree, diploma, certificate
courses in the University;

(p) conduct University examinations by conventional and / or online
modes;

(9) confer degrees and other academic distinctions on persons who
have pursued approved courses of study and / or conducted
research in the University and its constituents and have passed
the prescribed examination conducted by the University in the
manner prescribed by the Regulations; '

(r) confer honorary degrees (honoris causa) or distinctions on
eminent persons in the manner prescribed by the Statutes;

(s) award fellowships, scholarships, bursaries, studentships,
medals and prizes to the students in accordance with
Regulations made in this behalf;

(t) promote schemes that benefit the health and welfare of the
students in the University;

(u) suspend, debar or rusticate any student of the University, in
such circumstances and manner prescribed, for indulging in
acts of ragging, indiscipline, misconduct, violence, sabotage,
criminal behaviour against any teacher / officer / authority /
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Annual 19.
Accounts.
Financial 20.
Estimates.

Annual Report.  21.

employee of the University, or for offending their modesty, and -
for jeopardizing the peace in the University / College campuses
in any manner;

(v) establish, equip, and maintain hostels, laboratories, libraries,
museums, University Publication Centre, University Printing
Press, Employment & Information Bureau, University Extension
Boards, University Sports Boards, and other similar
Associations;

(w) delegate any of its powers to the Vice- Chancellor or to a
Committee from among its own members or to any officer of
the University;

(x) prescribe all types of allowances including travelling
allowances;

(y) cause the preparation of annual reports, annual accounts and
the financial estimates of the University for submission to the
Academic Senate;

(z) exercise such powers requisite for achieving good governance,
enhancement of performance, benchmarking of practices,
promoting academic coordination and collaboration, net-
working with reputed institutions in pursuit of excellence, and
promoting academic growth;

(aa). exercise all the powers of the University, not otherwise
provided for, but requisite to give effect to the provisions of
the Act and to pursue the objectives and functions of the
University.

The Annual Accounts of the University of the preceding financial year
shall be prepared under the direction of the Executive Council within
three (3) months after the closure of previous financial year, and shall
be submitted to such audit as the Government may direct before the
end of the financial year. The accounts so audited shall be published
in the Andhra Pradesh Gazette and copies thereof together with copies
of the audit report shall be submitted to the Academic Senate and to
the Government, not later than two years from the end of the financial
year to which the accounts relate.

The Executive Council shall cause the preparation, with the assistance
of the Finance Officer, before such date as may be prescribed by the
Statutes, the budget estimates for the ensuing financial year along with
annual accounts, whether audited or not, of the preceding financial
year, and the same shall be submitted to the Academic Senate. These
estimates shall be considered by the Academic Senate at its annual
meeting and the resolutions of the Academic Senate thereon shall be
submitted to the Government for information.

The Executive Council shall cause the preparation of an Annual Report
of the activities, progress, and performance of the University in a
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22.

23

format approved by it and the same shall be sent to the Academic

Senate on or before such date as may be prescribed by the Statutes.
The Annual Report shall be considered by the Academic Senate at its
next annual meeting. A copy of the Annual Report together with a
copy of the resolution thereon if any of the Academic Senate, shall be
submitted to the Government for information.

The Executive Council may, for reasons to be recorded in writing,
incur any expenditure for which no provision has been made in the
budget or which is in excess of the amount provided in the budget, but
a report of such expenditure incurred shall be made to the Academic
Senate at its next meeting for approval.

(1) The Academic Senate of the University shall consist of the
following members:

(a) All the members of the Executive Council (ex-officio);
(b) All the Deans of the Faculties / Schools (ex- officio);
(c) All Principals of the University Colleges (ex- officio);

(d) All the members of the Planning and Monitoring Board (ex-
officio);

(e) Three (3) Professors / Senior Teachers from the University
Colleges, by rotation (fo be nominated by the Vice-
Chancellor);

(f) Four (4) academicians from outside the University of whom
at least one shall belong to the Scheduled Castes / Scheduled
Tribes / Backward Classes, and one shall be a woman (7o
be nominated by the Government);

(g) Three (3) persons of eminence representing professional
fields like medicine, engineering, business, law, banking,
etc. (to be nominated by the Government);

(h) One person belonging to the non-teaching staff employed in
the University (fo be nominated by the Vice-Chancellor);

(i) Three (3) students, selected on merit basis, of whom one
shall be from under-graduate classes, one from postgraduate
classes, and one from among Ph.D. scholars; (to be
nominated by the Vice-Chancellor),

()  One Librarian of the University College (to be nominated
by the Vice-Chancellor);

(k) One Physical Director of the University College (o be
nominated by the Vice-Chancellor);,

(1) Two senior scientists / fellows from reputed Research
Laboratories or Institutions (to be nominated by the Vice-
Chancellor);

Power to incur
unforeseen
expenditure.

Academic
Senate.
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Powers of the
Academic Senate.

24.

(m) One member each of the Legislative Assembly and the

2

3)

Legislative Council representing constituencies in the
jurisdiction of the University (to be nominated by the
Government).

The Academic Senate shall be re-constituted every three
years at or about the same time as the Executive Council.
The ex-officio members of the Academic Senate shall,
however, continue to hold office till the date of re-
constitution.

The Academic Senate shall meet at least twice in an
academic year, and the quorum for the meetings of the
Academic Senate shall be one third of the total membership
of the body or twelve (12), whichever is less.

(1) The Academic Senate shall have the powers to grant permission
for instruction and training in such branches of learning as it deems
fit. It shall exercise general supervision over the academic policies
of the University and provide leadership for raising the standards and
quality of education and research in the University.

(2) The Academic Senate shall have power to:

(a) consider the recommendations of the respective Boards

of Studies with regard to academic regulations and the
syllabi of different courses;

(b) consider the Annual Report and budget estimates

presented by the Executive Council;

(c) advise the Executive Council on all academic matters,

including the control and management of the libraries;

(d) constitute the Faculties / Schools as may be prescribed;

(e) formulate, modify, or revise schemes for the constitution

or reconstitution of departments of teaching;

(f) recommend to the Executive Council the creation of the

posts of Professor, Associate Professor, Assistant
Professor and other teaching posts; and prescribe their
duties, conditions of service, emoluments, requirements
of performance and quality;

(g) make Regulations for a consortium to encourage co-

operation, reciprocity, and knowledge transfer among
universities and colleges with a view to promoting active
academic life;

(h) recommend to the Executive Council periodic review of

the functioning and performance of any / all of the
academic units of the University for promoting
accountability in their functioning;
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(1) make Regulations regarding the admission of students to
the University;
(j) make Regulations relating to courses, examinations, and
the conditions on which students shall be admitted to
examinations for the degrees of the University;
(k) make Regulations / recommendations regarding skill
development initiatives to be aligned with courses of
study;
(1) decide on the conditions under which exemptions relating
to the admission of students to examinations may be given;
(m) delegate any of its powers to the Standing Committee of
the Academic Senate and / or to the Vice- Chancellor to
execute any of its functions assigned by this Act.
23. (1) There shall be a Planning and Monitoring Board for the University
consisting of the following members who are nominated by the Vice- Planning and

Chancellor, except as stated otherwise:

(a)
(b)

(©)
(d)
O

®

€9

()

@)

G

The Vice-Chancellor (Chairperson);

One Principal of the University College / Constituent
College; ‘ i

One Dean of the Faculty / School;
Coordinator, Internal Quality Assurance Cell;

One Director of a National Scientific Research
Laboratory;

One Director of a National Research Organization in
Social Sciences / Humanities;

One eminent educationist from the fields of Law /
Management / Education / Engineering, and such other
fields; i

One expert in Computer Science (fo be nominated by
the Computer Society of India / National Aeronautics
and Space Administration) Communications.);

One Educationist (fo be nominated by the Chancellor),
One Educationist (to be nominated by the UGQO);
(2) The Board shall be the principal planning and

review body and will function as prescribed by the Statutes. It
shall also arrange for periodical monitoring of the development

programmes and of teaching and research in the University, as
specified in the Statutes.

(3) It shall be competent for the Board to cause the

preparation of a five-year Perspective Plan for the University

Monitoring Board.
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(1)

)

€))

4

(b)

for promoting teaching-learning, research and development,
and collaboration with the industry in consultation with such
experts as may be necessary and oversee its implementation
periodically.

(4) The recommendations of the Board shall be placed
before the Executive Council / the Academic Senate as the
case may be for approval.

(5) The Board shall meet at least twice in an academic
year.

The University shall have such Faculties / Schools as may be
prescribed by the Statutes.

Each Faculty / School shall consist of such departments of teaching
as may be prescribed by the Statutes;

The constitution and functions of the Faculties / Schools shall be
prescribed by Statutes.

(a) There shall be a Dean for each Facuity / School who shall be
appointed by the Executive Council from among the members of the
faculty concerned on the recommendations of the Vice-Chancellor;

The terms and conditions of office of the Dean shall be prescribed by
the Statutes.

There shall be a separate Board of Studies for each department of
teaching. The constitution and functions of the Boards of Studies shall
be prescribed by the Statutes. There shall be representation for a
meritorious student on the Boards of Studies to be nominated by the
Vice-Chancellor.

CHAPTERYV
GENERAL
No person shall be qualified for nomination or continuation as a
member of any of the Authorities or appointment as an officer of the
University, ifhe

(a)  isofunsound mind, a minor, a mute; or

(b) applied to be adjudicated as an insolvent or is an un-
discharged insolvent ; or

(c)  has been convicted and sentenced by a criminal court to
imprisonment for a period of more than one year for an
offence involving moral turpitude unless such sentence has
been reversed or the offence has been pardoned or a period
of five years has elapsed from the date of the expiration of

the sentence.
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2, B

30.

31.

32.

33.

34.

Save as otherwise provided, if any question arises as to whether a
person has been duly nominated or is entitled to be a member of any
Authority of the University, the question shall be referred to the
Chancellor, whose decisipn thereon shall be final.

All the Authorities of the University shall have power to appoint
Committees. Such Committees may consist of members of the Authority
concerned and of such other persons, if any, as the Authority in each
case may think fit.

No act or proceeding of any Authority of the University shall be
deemed invalid by reason only of some defect in the constitution of
the Authority or by reason of the existence of a vacancy or vacancies
among members.

(1) Save as otherwise provided, the Executive Council, the Finance

Committee, and the Academic Senate shall be reconstituted at or about ‘

the same time every three years.

(2) No member of an authority specified in sub-Section (1) who is
appointed or nominated in his capacity as the holder of a particular
office of appointment shall continue to be a member of such Authority
on his ceasing to be the holder of the particular office or appointment.

(3) Where an appointed or nominated member of an Authority specified
in sub-Section (1) is appointed temporarily to any of the offices by
virtue of which he is entitled to be a member of that Authority ex-
officio, he shall, by notice in writing signed by him and communicated
to the Vice-Chancellor within seven clear days from the date of taking
charge of his temporary appointment, choose whether he will continue
to be a member of that authority by virtue of his appointment or
nomination, or vacate office as such member and become a member
ex-officio by virtue of his temporary appointment, and the choice once

exercised shall be final. On failure to exercise such choice, he shall
be deemed to have vacated his office as an appointed or nominated

member.

All graduates of the University and holders of degrees and diplomas,
which are recognized as equivalent to a degree, shall be entitled to
have their names enrolled in the Register of Registered Graduates
and to enjoy all privileges of registration.

(1) The Academic Senate may, on the recommendation of not less
than two thirds of the members of the Executive Council, and by the
votes of a majority of the total membership of the Academic Senate of
whom two thirds of the members of the Academic Senate present and
voting in support of the motion, remove the name of any person from
the register of graduates and remove any person from the membership
of any Authority of the University if he has been convicted by a court
of law of what in the opinion of the Academic Senate is an offence
involving moral turpitude or if he has been guilty of scandalous
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conduct, and for the same reasons may withdraw any degree or
diploma conferred on him or granted to him by the University.

(2) The Academic Senatec may also remove any person from the
membership of any Authority of the University if he becomes of unsound
mind or a mute or has applied to be, or is adjudicated as an insolvent.

CHAPTER VI
TEACHING AND ADMISSION OF STUDENTS

Attendance at 35, (1) No attendance at any institution other than that at the University

Rosogud Colleges / Schools or recognized institutions of the University, except

SR such attendance as is combined by approved credit transfer or
approved Massive Open On-line Courses (MOOC), shall qualify a
candidate for admission to an examination of the University.

(2) The courses of study and curricula at the Recognized Institutes
shall be those prescribed / approved by the University.

Admissions to 36. (1) No student shall be eligible for admission to a course of study

University Courses. qualifying for admission to a University examination unless he has
passed the examination prescribed as the qualifying examination for
admission to such course or an examination recognized by the
Academic Senate as equivalent thereto and possesses such other
qualification, if any, as may be prescribed.

(2) Every candidate for a University examination shall, unless
exempted in accordance with the Ordinances and Regulations
prescribed, be an enrolled member of the University Colleges or
Institutions or Schools of the University.

Recognition of 31. The University shall recognize every degree conferred or diploma

Degrees and granted by any other recognized University in the State and approved

Diplomas. by the University Grants Commission as equivalent to the
corresponding degree or diploma conferred or granted by the
University. However, the Academic Senate shall have the power to
recognize the degrees/ diplomas granted by any recognized University
outside the State subject to such conditions as it may stipulate.

Right of Appeal. 38. Every employee or student of the University shall, notwithstanding
anything contained in this Act, have a right to appeal to the Executive
Council against the decision of any officer of the University affecting
such employee or student, within one month from the date of
communication of the decision, and thereupon the Executive Council
may confirm, modify, or reverse the decision appealed against.

O foi 39. The University shall appoint an Ombudsman for resolving the

resolution of disputes grievances of the teachers, and other employees of the University.

between The University shall comply with the orders of the Ombudsman. The

Teathnis/omploycey procedure and functions of the Ombudsman shall be as prescribed by

T the UGC from to time to time and these shall be set down in an
Ordinance.
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40.

41.

(1) The Executive Council shall constitute a Grievance Redressal Grievance Redressal

Committee for the University Colleges to resolve the grievances of
the students. The constitution, term, functions, meaning and procedure
for redressal of grievances shall be as provided and detailed in the
UGC Regulations on this subject and in accordance with the Ordinance
made for the purpose.

(2) The University shall have a ‘Student Grievance Redressal Portal”
to facilitate the students / complainants to lodge their grievance, send
reminders, and view the status of action taken on their grievances.

(3) Any person / College aggrieved by the decision of the Grievance
Redressal Committee may prefer to appeal to the Executive Council
within one month from the date of communication of its decision. The
decision of the Executive Council thereon shall be final.

CHAPTER VII

APPOINTMENT OF TEACHERS & OTHER EMPLOYEES

(1) Save as otherwise provided, every employee, including teachers
of the University, shall be appointed under a written contract and the
conditions of service relating to them shall be as prescribed.

(2) The faculty who fits into UGC Regulations and offered their
willingness to become permanent teachers shall be considered.

(3) The University shall appoint teachers in all the remaining posts
thereof and Government needs to provide additional Annual Budgetary
Grants for pay and pension requirements.

(4) In the case of Employees other than teaching staff, a procedure
similar to the above shall be followed for sustenance of the three (3)
constituent colleges.

(5) The contract shall be lodged with the Registrar and a copy thereof
shall be furnished to the employee or teacher concerned.

(6) Any dispute arising out of a contract between the University and
any employee may be referred by the Vice- Chancellor to the Executive
Council or a Sub-Committee consisting of such members of the
Executive Council as may be nominated by it.

(7) The qualifications and selection criteria for appointment of
teachers in the University and for promotions under Career Advanced
Scheme or similar schemes shall be as specified in the Regulations
issued from time to time by the University Grants Commission (UGC)
and / or such other appropriate regulatory bodies in the country and
as the University may declare by an Ordinance.

(8) The appointment of employees, other than teachers, in the
University and the promotion to each cadre shall be in accordance
with the qualifications and selection criteria prescribed by the
Executive Council provided that a minimum of fifty (50%) of the
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promotions in each cadre shall be made by merit. The criteria of
selection by merit and the test format shall be prescribed by an

Ordinance.
Constitution of 42. (1) The Selection Committee constituted for appointment to the posts
Selection Committees of Professors, Associate Professors, and Assistant Professors, under

Ii‘” Appf’in“?e"t e direct recruitment and under the Career Advancement Scheme, shall
romotion o:

o i iter s be as laid down by the UGC Regulations on “Minimum Qualifications

CAS. for Appointment of Teachers and Other Academic Staffin Universities
and Colleges and Measures for the Maintenance of Standards in Higher
Education 2018” dated 18 July 2018 and such other Notifications as
may be issued from time to time by the UGC and /or such other relevant
regulatory bodies and the orders of the Government of Andhra Pradesh
thereon:

Provided that the subject experts to be nominated by the Vice-
Chancellor are selected from a panel of names recommended each
year by the Board of Studies in the subject concerned and approved
by the Executive Council;

Provided further that no person shall participate in the meetings of
the Selection Committee for any appointment if he or his near relative
is a candidate for that appointment;

Provided also that no teacher, holding a post lower in rank than the
one to which appointment is to be made, shall be a member of the
Selection Committee.

(2) The quorum for the meetings of the Selection Committee shall
have minimum of five (5) members, which shall necessarily include
the Chairperson and two (2) subject experts.

(3) The Registrar shall be the Secretary of the Selection Committee.

CHAPTER VIII
FINANCE AND ACCOUNTS

General Fund. 43. (1) The University shall have a general fund to which shall be credited.

(a) contribution of grants made by the State Government in the form
of block grant, which shall not be less than the salaries and pension of
the serving and retired employees respectively of the University;

(b) the income received by the University from various types of fees
and charges.

(2) The said fund accounts shall be kept in a Nationalized Bank as
decided by the Executive Council.

(3) The said funds may be utilized for the purposes of the University
in the manner prescribed by the Statutes.

Constitution of 44, The University shall have such other funds and maintain such accounts
oftzes Bl as the Executive Council may determine on the recommendation of
the Finance Committee.
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4s.

46.

47.

(1) There shall be a Finance Committee, which is a Sub-Committee
of the Executive Council, with the following members, namely:

(a) Vice-Chancellor - Chairperson;
5

(b) Secretary to Government, Department of Finance
ex-officio Member of the Executive Council - Member;

(c) Principal of one of the University Colleges &
Member of the Executive Council - Member;

(d) Member of the Executive Council representing the
Industry / Commerce / Banking - Member.

(2) The Finance Officer shall be the Secretary of the Finance
Committee. '

(3) The Finance Committee shall have the following duties and
powers, namely, to:

(a) examine the annual accounts of the University and
to advise the Executive Council thereon;

(b) examine the annual budget estimates and advise the
Executive Council thereon;

(c) review the financial position of the University from
time to time;

(d) make recommendations to the Executive Council on
all matters relating to the finances of the University;

(e) make recommendations to the Executive Council on
all proposals involving expenditure for which no
provision has been made in the budget, or which involve
expenditure in excess of the amount provided for in the
Budget;

(f) review and advise on such other financial matters
referred to it by the Executive Council;

The University may accept funds from the Government of India, the
State Government, the University Grants Commission, and other
funding agencies; and borrow money from a Bank or a Corporation,
for the purposes of the University with the approval of the Executive
Council. ‘

The University shall not, without the prior approval of the Government,
divert earmarked funds for other purposes or upgrade any post or
revise the scales of pay of its staff or implement any scheme which
involves any matching contribution from the Government or create a
post or posts resulting in a recurring liability on the Government either
immediately or in future:

Finance
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Provided that the Executive Council may, for meeting an exigency in
the teaching departments, create teaching posts and appoint persons
on contract for a period not exceeding twelve (12) months at a time.

The Government may, at any time after the commencement of this Act,

transfer to the University the control and management of institutions
on such terms and conditions as may be deemed proper.

Notwithstanding anything contained in any other Law in force for the
time being in the State, all the properties of the University, including
the land, buildings, etc., owned and maintained by the University shall
be exempt from the levy of property tax by any local self-government
authority including corporations, municipalities and panchayats.

CHAPTERIX
STATUTES, ORDINANCES, AND REGULATIONS

Subject to the provisions of this Act, the Executive Council shall
have the power to make Statutes for all or any matter that this Act may
provide for,-

(1) Constitution, powers and duties of the Authorities of the University;

(i1) Powers, duties and conditions of service of the officers of the
University other than the Chancellor;

(iii) Methods of nomination to the Authorities of the University, and
save as otherwise provided, the procedure at the meetings of such
Authorities including the quorum for the transaction of business by
them;

(iv) Holding of Convocations to confer degrees;

(v) Institution of pension, insurance or provident fund for the benefit
of the officers, teachers, and other employees of the University;

(vi) Maintenance of a Register of Registered Graduates;
(vii) All other matters which by this Act may be prescribed by Statutes;

(1) Every Statute made by the Executive Council shall be submitted
to the Chancellor, who may give or withhold his assent thereto or
refer it back to the Executive Council for reconsideration.

(2) No Statute passed by the Executive Council shall be valid or
shall come into force until the Chancellor gives his assent.

(1) The Executive Council shall have power to make Ordinances

subject to the provisions of this Act and the Statutes, and such
Ordinances may provide for all or any of the following matters, namely:

(a) Levy of fees for courses of study and for other categories;

(b) Fees to be charged for admission to the examinations,
degrees, and diplomas of the University;
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(¢c) Conditions of residence of students in the University;

(d) Levy of fees for residence in the hostels maintained by the
University;

- (e) Conditions of recognition of hostels not maintained by the
University;

(f) Number, qualifications, and emoluments of teachers of the
University; '

(g) Feesto be charged for lectures, tutorials, and supplementary
instruction provided by the University;

(h) Remuneration for the services rendered by the University
staff;

(i) Mode of appointment and duties of examiners;
() Conduct of examinations;

(k) Constitution and determination of the functions of the Boards
of Studies;

(1) Discipline, health, and welfare of students of the University;
(m) Conditions for residence in hostels;

(n) Constitution, powers and duties of the University Extension
Boards;

(o) Maintenance of University Colleges under the Cluster,
Schools, libraries, laboratories and hostels;

(p) Administration of endowments and the institution and
conditions of award of fellowships, travelling fellowships,
scholarships, bursaries, exhibitions, medals and prizes;

(q) Constitution and functions of the Internal Quality Assurance
Cell;

(r) Constitution and functions of the Placement Cell;

('s) Other matters which by this Act or by the Statutes may be
' provided for by the Ordinances.

(2) All Ordinances made by the Executive Council shall take effect
from such date as the Executive Council may direct, but every
Ordinance as made shall be submitted to the Chancellor within two
weeks from the date of its adoption.

(3) The Chancellor shall have the power to direct the Unlver51ty to
suspend the operation of any Ordinance.

(4) The Chancellor shall inform the Executive Council about his
objection to the Ordinances referred to in sub-section (3) above and
may, after receiving the comments of the University, either withdraw
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Regulations.

Power to issue
Directions.

Power to remove
difficulties.

Transitional
Provision.

Disaffiliation of
Cluster Colleges.

Power to make
rules.

S3.

54.

55.

56.

3%

S8.

the order suspending the Ordinances or disallow the Ordinances, and
his decision shall be final.

(1) The Executive Council or the Academic Senate, as the case may
be, shall have power to make or amend Regulations consistent with
this Act, the Statutes, and the Ordinances for the following matters,
namely:

(a) Providing for all matters which are required by this Act,
the Statutes, or the Ordinances to be prescribed by the
Regulations; and

(b) Providing for all other matters solely concerning such
authorities or Committees appointed by them and not
provided for by this Act, the Statutes, or the Ordinances.

CHAPTERX
MISCELLANEOUS

It shall be competent for the Government to issue directions to the
University from time to time for the purpose of carrying out the
objectives of the Act.

(1) If any difficulty arises in giving effect to the provisions of this
Act, the Government may, by order, do anything not inconsistent with
the provisions of this Act, which appear to be necessary or expedient
for the purpose of removing the difficulty.

(2) Every order made under this Section shall be laid before the
Legislature of the State.

Notwithstanding anything contained in this Act, the Chancellor may

appoint a distinguished academician as the first Vice-Chancellor of
the University.

The three Colleges constituting the Kurnool Cluster University,
Kurnool, namely, 1) Silver Jubilee Government College
(Autonomous), Kurnool, 2) KVR Government College for Women
(Autonomous), Kurnool and 3) Government Degree College for Men,
Kurnool will stand disaffiliated from Rayalaseema University,
Kurnool, with effect from the date of commencement of this Act.

(1) The deemment may, by notification, in the Andhra Pradesh Gazette
make rules for carrying out all or any of the purpose of this Act.

(2) Every rule made under this Act shall immediately after it is made,
be laid before the Legislature of the State, if it is in session and if it is
not in session, in the session immediately following for a total period
of fourteen days which may be comprised in one session or in two
successive sessions, and if, before the expiration of the session in
which it is so laid or the session immediately following, the Legislature
agrees in making any modifications in the rule or in the annulment of
the rule, the rule shall from the date on which the modification or
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annulment is notified have effect only in such modified form or stand
annulled as the case may be, so, however that any such modification
or annulment shall be without prejudice to the validity of anything
previously done under that rule.
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STATEMENT OF OBJECTS AND REASONS

Whereas the 9" PAB (Project Approval Board) of RUSA (Rashtriya Uchchatar
Shiksha Abhiyan) of the Ministry of Human Resource Development (MHRD) at its meeting
held on 01.12.2015 approved for creation of a Cluster University in Kurnool with Silver
Jubilee Govt. College (Autonomous) as the lead college and two other participating colleges,
namely, KVR Government College for Women (Autonomous) Kurnool, and Government Degree
College for Men, Kurnool. The above three Colleges were identified for the formation of a
Cluster University on the basis of the Detailed Project Report (DPR) submitted by these three
(3) Principles of Constituent Colleges to MHRD through the State Government based on their
National Assessment and Accreditation Grades which are as follows:

1)  Silver Jubilee Government College (Autonomous), Kurnool - Grade - A (3.30)
2) KVR Government. College for Women (Autonomous), Kurnool - Grade - A (3.01)
3) Government Degree College for Men, Kurnool - Grade - B (2.50)

The Cluster University Act, 2019, intends to facilitate the University to usher in bringing
reforms in Higher Education by creating a suitable institutional framework integrating skill
development components in curricular structures to enhance the employability potential of the
students, evolving policies for improving the quality of governance, teaching-learning, research,
extension and community engagement, promoting inter-university collaboration, and developing
and implementing suitable plans for student progression. Also, the Bill envisages accountability
in the functioning of all the Authorities and Officers of the University, while preserving the
autonomy of the University.

The Cluster University will facilitate synergistic development of intuitions of Higher
Education towards achieving perspective diversity and academic excellence from time to time

under the greater autonomy provided by the University System’
This Bill seeks to give effect to the above objectives.

Dr. AUDIMULAPU SURESH
Minister for Education
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FINANCIAL MEMORANDUM

The proposal pertains to establishment of cluster University at Kurnool in Kurnool District
by clubbing of three Colleges i.e Silver Jubilee Government Degree College, Kurnool, ii. KV
R Govt. Degree College for Women, Kurnool, and iii. Govt. Degree College for Men, under

- RUSA Scheme which is a centrally sponsored Scheme ( 60% GOI:: 40% State Govt.).The
total cost of Cluster University as per RUSA guidelines is Rs.55.00 Crores . Out of the total
project cost, the Gol share is Rs.33.00 Crores @ 60% of the total project cost and State Govt
share is Rs.22.00 Crores @ 40% of the total project cost. As on now GOl has reieased Rs.
16.65Crores and for an amount of Rs. 16.35 Crores has to be released by the GOI. The total
expenditure to be born by the State Govt is Rs.51.50 Crores. Out of above Rs. 10.81 crores
have already been released by the State Govt. Balance amount of Rs.40.69 Crores has to be
born by the State Govt for establishunent of the Cluster University in Kurnool Dist.

Dr. AUDIMULAPU SURESH

Minister for Education
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MEMORANDUM REGARDING DELEGATED LEGISLATION
= A UM RPLARVING DELEGALED LEGISLATION

Clauses 1(2), 1(3), 4,10,15,18,24,36,40 42, of the Bill authorize the Government to issue
notification to carry out the purposes of the Act.

The above provision of the Bill regarding Delegated Legislation in thus of a normal type
and mainly intended to cover matters of procédure.

Dr. AUDIMULAPU SURESH
Minister for Education
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURES AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE

ASSEMBLY s

The Cluster University Kurnool Bill 2019 after it is passed by the Legislature of the State

may be submitted to the Governor for his assent under article 200 of the Constitution of India. .

Dr. AUDIMULAPU SURESH
Minister for Education

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature (l/c.)
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